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On pDeing mentioned, this matter has neen
taken up today for hearing on thie question of admission.

Perxused the office note, Let the 0.A, Oe

e

MEM3ER (JU DI CLAL)

registered and a numder e given,

ORDER DATED 16-03-200 2.

Heard the Advocate for the Applicant and
Mr.D.N.Mlshra,learned standing counsel for the Railways
(on whom a copy of this Original Application has been
served) .

In this case, the Applicant has raised a
claim ‘that 1lands recorded in the name of his father

Vwere acquired for construction of Talcher-sampalpur Railway
Link Project and that he has made a representation
under Anneture-4 dated 2F.09-2001 for an employment
in Group *¢*' or *'p' post, It is the case of the
applicant that the said representation has not yebt

received due consideration of the Authorities/Respondents,

In the aforesaid premises, this Original
Application is disposed of with dAirection to the Respondents

Lo consider the grievances of the Applicant,as ralsed under

Anneure-4, A=ated Qg>m0?_2001 and, while doing so, the
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Respondents should make necessary verification to find
out as to whethetr the case of the Applicant comes
within the relevant instructions of the Railways and to
grant necessary relief tn the Applicant,as due and

admissible, under the relevant rules governing the field.

Send coples of this order, alongwith copies
of this Original aApplication, to the Respondents at the COStJ
of the applicant, The Advocate for the Applicant undertakes
to file required postages (for transmission of the copies
of this order and Original Application Dby Regd,POst with
AD) by 22- 08..2002, Upon furnishing the required postages ,
free copies of this order be civen to the Advocate for the
applicant and learned standing Counsel for the Railways.
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